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SUBJECT:— IoruardinR of copies of the Orcers passed by 
the Central Adminigtrative Tribunal,Bangalore. 

—xxx— 

Please enclos°d hore'jth a copy of the 

wTER1uEa1L1' Passed by this Tribunal 

in the above mentioned application(s) on 

(2 
PUTY REGISTRDR 
ICIAL BRNES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH 

ORIGINAL APPLICATION NUMBER 910 OF 1993 

ThURSDAY THIS THE 3RD DAY OF FEBRUARY, 1994. 

Mr.Justice P.K.Shyamsundar, 

Mr.  .T.V.Rainanan, 

B.V.Srinivasa Piurtny, 
Aged 52 years, 
S/o S.Venkat Rao, 
na No.46/5, 5th Cross, 
Malleswaraiu, 
Bangalore-560003. 

Vice-Chairman. 

Member(A) 

ApplicanL. 

(By Advocate Dr.ii.S.Nagaraja) 

V. 

The Cnief General Manager, 
Department of Telecommunications, 
Karnataka Circle, Bangalore-560 008. 

The Director, 
Telecommunications, Bangalore Area, 

ban galore. 

Union of India, 
represented by Secretary to Govt., 
Ministry of Communications, 
New Delhi. Responcients. 

(by Standing Counsel Sri 1i.S.Padmarajaiah) 

iir.Jusiice P. K. Siiyamsundar , Vice-Cnairnian : - 

We have heard both sides. 	e think it appropriate to direct 

the applicant to exhaust trie remedy of a revision petition avail-

under the statute before coming back to us. We therefore, 

).or 

ct tne applicant to exhaust tne aforesaid remedy betore 

ng back to us. Witn tnis ovservation, we dispose of this 

ication for the present. Dr. ii.S.Nagaraja, learned counsel 

the applicant seeks for continuation of the interim order 

of stay forcing recovery order 	to be effected from his client. 
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We direct continu;tion of the said interim order suuject to 

the applicant filiHig revis on petition within one month from 

the date of receip of a c4 py  of this order by the applicant. 

The aforesaid sta) order v Lii continue till tne disposal of 

tiie revision petit:un. We iso reuind the revisional authority 

that wnile disposin,, of the :evisioii petition, it is only appro-

pr:iate to maKe a ;peaing )ruer 61vin6  reasons in support of 

weatever order is mde. Ao i o / st. 	11 
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